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(ASINTRODUCED IN THE LEGISLATIVE ASSEMBLY)



A
BILL

further to amend the Himachal Pradesh Ceiling on Land Holdings Act,1972 (Act No.19 of
1973).

BE it enacted by the Legidative Assembly of Himachal Pradeshin the Seventy-fourth Y ear
of the Republic of India as follows.—

1. Short title— This Act may be called the Himachal Pradesh Ceiling on Land Holdings
(Amendment) Act, 2023.

2.  Amendment of section 3.—In section 3 of the Himachal Pradesh Ceiling on Land
Holdings Act, 1972 (hereinafter referred to as the “principal Act”), in clause (q), after the words “if
any”, the sign and words “; and an adult daughter” shall be substituted.

3. Amendment of section 4—In section 4 of the principal Act, in sub-section(4),—

(@) for the words, “of a person”, the words “or adult daughter of a person” shall be
substituted; and

(b) after the proviso, the following explanation shall be inserted, namely:—

“Explanation.—the word daughter shall include both unmarried and married
daughters.”.

4. Amendment of section 5.— In section 5 of the principal Act, in clause (h), after the
words “bonafide project use’, the sign and words “; or by a Centra Government or State
Government public sector undertaking for solar power project use” shall be inserted.

STATEMENT OF OBJECTS AND REASONS

In sub-section (4) of section 4 of the Himacha Pradesh Ceiling on Land Holdings Act,
1972, the “daughter” has been excluded for considering as a separate unit for calculating the
permissible area of a person or family under the provision of sub-section (1) of section 4 of the said
Act. This exclusion has been pointed out at various platforms in the society and it has been
considered as a gender discrimination against the daughters. The exclusion of daughter from
considering her as a separate unit for calculating the permissible limit under the Act, may reduce
the permissible quantum of land in favour of her parents, while applying the principles as laid down
under section 4(1) of the Act. As such this is an anomaly in the legislation and the proposed
amendment intends to rectify the same.

The need of the hour isto shift on to green and clean energy by reducing the reliance on the
fossil fuels and adopting renewa sources of energy. In order to supplement the hydropower
generation the State endeavors to set up large solar power plants. However, there is no exemption
for the solar power projects under the Himachal Pradesh Ceiling on Land Holdings Act, 1972. The
proposed amendment seeks to make provision for exempting the Central and State Government



public sector undertakings from ceiling limits for executing solar power projects. This has
necessitated amendmentsin the Act ibid.

This Bill seeksto achieve the aforesaid objectives.
(JAGAT SINGH NEGI)
Minister-in-Charge.
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